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IN THE' CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD

‘E' AT , HYDERABAD,

0.A.No, 1104/1996,

Date: 24<3-1

1 - Sk ot! 'Habeeb. :
2. C.Gopee, . . .. Applicants.

@ and

| 1. TheEGeneral Manager, South (Central
Raidlway, Rail Nilayam, Secunderabad.
i
L
2. The Chief Personnel Officer, South
Central Railw,y, Rall Nilayam,
Sechnderabad.;

3. The workshop Personnel Officer,
Carriage Repair Shop, South Central
RaiﬂwaY. Tirupathi. Respondents,

‘ N
| ‘
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Counsdi for the applicantég Sri K,Sudhakar Reddy
3

Counséi for the respondents: Sri D.F.Poul
]

CORAM E

Hon'! ble H.Rajendra Prasad, Member (A)

HON'BLE.' Sri B.S., JAI PARAMESHWAR. Member (Judl.)
t

{ | JUDGMENT

{ ﬁer Hon'ble Shri H,Rajendra Pras,d, Member (A)

|

. L oo

L !

H%ard sri K;Sudhakara‘Reddy for the applicant
[

None Jgs present for the respondents nor has any ¢
;i

been filed on their behalf.

dn the facts of the case, it is clear that ¢t

'presenﬁ applicants are situated 1dentica11y wigh

0%3

applicant in 0.A.441/96 which was disposed of by t]

RENCH,

997.

ounter

he

the

his
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- i.e" 0.A.441/96.

s 2 3

Tribunal on 9-4.1996 with certain suggestions and ob+

servations, The only difference between 0O.A.441/96
the present cy8e is that, wheress the applicant in t
earlier o;A.j had requested for considering him for
Group “Dﬁ appointment, the applicants in the instant
cCase reqéest consideration for group "C" posts of Sk
Artisans for which they were originally selected,

this diference, all other circumstanceffoé this case

similar to 0.A.441/96,.

In the circumstances, the following Order

1s passed:

and.

e

ny

L1led
Barring

are

Wwe direct the respondents to offer an appofintment

to the applicants in the cadre of skilled aftisans

in the scale of Rs,950-1500 in the Carriag

Repairs (DK

Shop, Tirupathi, agginst any existing vachney,
[

or, in the alternativVe, agalnst the next tw

vacancles which may arise after this day,

haefore

any appointments are made from among outsigers

Lun
Mk fﬁf

or fresh candidates,rxowJLJ flt B

el EL(« \F. nu;l aft m‘--LaJ
J :

LY ¥

while takiny a deéision in this c;s@ the jtgention

A

of Respondent No,1 is once again drawn to the observ

ations of

this Tribunal made in paras 3, 4 and 5 of the judgment

Apart from complying with the directions

as glven above. in the instant 0.A., it appe,rs necegsary
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that the Genersl Manager, South Central Railway exgmines

the entire question expeditiously with a view to sqlving
W |
L_,g-problgm which comes often before this Tribunal., |[The

grievance of similarly_placed candidates who mayobe awsliting

absorption under the provisions of the original Notiification

and the relevant scheme need to be scrutinised early to

put a stop to the recurring litigation in this regard.

fhe

. Thie 0.A,, is disposed of.

%M 'II O, /l_k
JAL PRRAMESHWAR) (H.RA

JEN PRASAD)
'?,Qf? MERBER (J) MEMBER(A)

(lb‘ 24+-3~-1997, 24e-3.-1997,

prtsl, )
 ssa. Qﬂ»{?*jg Rae ran F}Cj) cc
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¥

0.A.1104/96

To
1.

2.

3.

4.

The General Manager, SC Rly,
Railnilavam, Secunderabad.

The

Railnilayam, Secunderabad.

The

Carriage Repair Shop, SC Rly, Tirupathi.

One
One
Oné
One

One

pvm,.

Chief rersonnel Officer, SC Rly,
Workshop Personnel Officer,

copy t¢ Mr.K.Sudhakar Reddy, Advocate, CAT.Hyd.
copy to Mr,D.Francis Paul, SC for Rlys, CAT.Hyd.
copy to D.R.(A) caT.Hyd.
spare cCoOpY.

copy to Hon'ble M(A) CAT.Hyd.
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IN TH. Cu dLRAL \D"INIS“‘R TIVE TPIBUNAL |
HYLOER

ABRE bL.N'“H LT HYLERABAL -

THE EON'BLE MR.JUSThCE ,
V JCE ~CHAI RMAN

THE HON'BLE MR, RAJSENDERZ,

r

PRASADsM(2)

Dated:)Q‘\-B
0 UZGMENT

MeZo /R A /Cu kRO

(“;.J..No. O U \C‘T‘é—

T.A.No. Wl ‘ )

Acdnitted and Interim directions
Issued. '

Allowdd

Disposed of with Girections

.
Dismigseq.

ES

Dismigsed as W1thdrawn

[

Dismigsecd for gefault,

Crdere¥ Re jecteg,
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" No order as to CF
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